
O.-9/96 

Hon'ble Mr,K.D.Saha, 	mber (A) 

Adjourned to 23,2,1996 for admission 

as prayed for. 

( K.D.Saha ) 
mber (A) 

2/23, 2 1996 HJ1Te Shri K.fl.Saha, Member () 

Heard the learned counsel for the applica nt, 

Adjt. Issue notices to the respondents to file their 

Sh_cause/wrjtten stabernent within four weeks. Rëjoindér,  

if any, should be. filed within two weeks thereafter, 

Requisites to be filed within two weeks. List this 

càse' before the Registrar for completion of pleadings 

on 18.4.1996, 

Member ) 



Shri. N. L. Paswan, Registrar. inch 

Nobody is present on behalf of eiti 

Notices have been 
11 
 to the respondents. SR not reved. 

W/s has been filed as yet. It 20,5.96 be fixed f9r fIling ti 

W/s. 

N. L. Paswan) 
Regibtrar I/c 

4/20.5.1996 	Sri M.L.Pswan, RegiStiar I/p. 	. 

None for the parties. Notices were isued tD 

the respondents but SRs are still waited,, 

also not been filed on behalf of any of the respondnts 

Put up on 15.7.1996 for filing W/. 

5/15.7.96. 	Shri M.L.iPaswan, Registrar I/c 

None for the parties. W.S. has been filed 

on behalf of the respondents. The applicant to file 

rejoinder, if any, by 8.8.96. 

N.L.aswan ) 
SKS 	 . 	. 	. 	. . 	Regist4ar I/c. 



I 

! 	 L 	 oAg3/96 

- 	6/18,96 

None for the parties. W.S.has 	been filed on 

behlf of the respondents. The applicant t file 

rejoinder, if any, by 18.9.96. 

for ty. Registrar. 

7/18.9.96 	1 	 Sri. S. P. Sinha, Dy. Re.strar I/C. 
S... 

Nobody is present on behalf of either of 	partie$ 
, 	

I 	
. W Rej oinder on behalf of the applicant has not been 

I 

	

	filed as yet. Let 23.10.96 be fixed for filing the 

rej oiner. 

( S.. Sinha 

Dy. Regi stra r I/c 

8 ./ 23.1O.95 	Both the orfi 	dr \JUiIJU 	n5 

also been filed on beh1f of the applicant. Let this 

cdse be put up before the Hon'ble Bench for herjno on 

1B.11.96. 

- 	 (Ii.L. Paswan) 
- 	 - H 	

y'. 9àistrar. 

None for the apDlicant. 	 - 

Shrip.K.verma, learned counsel for the respondents. 

List oñ29.11.1996f for hearing bef e SM, 

(V. N. Mehrotra) 
ce-Chairman 

I 



Q_93/96 

10/29.11.96 	The case is fixed for hearin 

on 6.12 .96 as prayed for by Shrimati A.Verma, 

learned counsel for the app1ican with consent 

of, pther side as first case4D 

\ / 

H 	
: 	

( D.uasth 

61(3 	 , 	 (5) 

None. 	the, partiss 

The O.. is dismissed in default. 

(V.N. Mehrotra) 
Jic8" Chairman 

Later on 

6 • 12.90 

CM 

uefore this order was signed byjme, 
Mrs. Asha,Jerma, learned counsel for the 

applicant appeared and requested that the 

matter may be heard and a date 'may 06 fixed. 

Considering the request made oythe learned 

counsel for the applicant the case 	listed 

on 17.12.96 for hearing. The learned counsel 

for the respondents 5hri p.K.Verma tpe/informe 

about the date fixed. 

(V.N.Meflrotra)1 	 f 
Jice—ChairmaIi 



13,2 9.01. 97 

S i<J 

r 

CA.  

Smt, A. VerrrIa, the counsel for the applicant. 

Shri P.K. Verrna, the counsel for the respondents. 

Heard learned counsel for the parties. In my. 

view, it will be just and proper if the respondents 

produce the documents on the basis of which the order 

dated .ii.5,95(Annexure A/i) and subsequent order dated 

.6.12.95 (Annexure R/7) were passed. Let the documønts . 

be produced by, the respondents on the next date. List 

this case on 29.1.97 for further hearing. 

(V • N. Mehrot r.) 

Vice-chairrnat 

5mt. A.Verrna, counsel for the applicant. Nrie for 

the respondents. 0ase is adjou,rnd to 25.02.197 for 

further hearir;The documents as directe4\si.17.l2.1996 

must be roduced on that date. 	 / 

W  

J 

(v £ Li. rrotra) 

Vice.hajjn 
14,/ 25.2,97, 	L'one for the parties. The case is 

adj ourra to 17 .3. 97 for hearing. 	
/ 

I 
/ CBS/ 	 (v . • Meh rotra) 

vice-ch3 rrr&n 
17.3.97. 	 None for the parties. 

List it on 29.4.97 for hearing. '\ 

/CBS/ 
(v.N. i1ehrot1- 

Jicechairmai 



fl. 
OA_93/96 

16IJ4.1997 	On the request made by the learned cQinse 

for the applicant, the case is adjourned to 

29.5.1997 for hearing. 

( IcMuthu Kumar ). 	 ( V.N.Mehrc,tra 
uPS. 	 }Iember(Admn.) 	 Vjce-Chajrmn 

17/25.97 	List on 11 .7.97 for hearing.  

- 	 ( V. L'T.Mehrotra ) 

	

SKS, 	 Vice-chairman 

None for the parties. 

18/11. 7.97 	List on 28.08.197 for hearing. 

(V.N.Mehrota) 
SKJ 	 Vice..Chairman 

19.1 28./8A97 	- None for the parties. 

- 	 Today also none of the c&unsel is preent. The .OA 

is dismissed in default. 	 \ 

	

/CES 	 (V.N. Ivlehrotra) 

Vice-chairman 


